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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY, THE TWENTY THIRD DAY OF OCTOBER
TWO THOUSAND AND TWENTYFOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

CIVIL REVISION PETITION NO: 2921 OF 2024

Petition under Article 227 of the Constitution of lndia aggrieved by the Order

and Decree dated 12-04-2024 made in l.A. No. 51 of 2021 in C.O.S. No. 18 of 2019

on the file of the Court of the Special Judge for Trial and Disposal of Commercial

Disputes Ranga Reddy District at LB Nagar.

Between:
M/s. Object Technology Solutions lndia Private Limited, {- Comp-q1ty
incorporaied under the fiovisions of Companies Act, having its office_at Str/
in Sy. No. 30 (P), 34 (P) and 38 (P), Behind Dell Campus, Hitech City - 2'
Gachibowli, Serilingampally, Ranga Reddy District, Telangana State

...Petitioner / Respondent / Defendant

AND

M/s. Ganga Hitech City - 2 Society, Represented by its Authorised Signatory'
Having its Office at 105, Divya Shakti Complex, 1st Block, First Floor,
Ameerpet, Hyderabad

Counsel for the Petitioner

Counsel for the Respondent

The Court made the following Order :

...Respondent / Petitioner / Plaintiff

Mr G Kalyan Chakravarthy

Mr K Dinesh Reddy
Rep Mr Varalakshmi Tadepalli



T BL T E F A

AND
THE HON'BL SRI STI E I.S E o

Civil Revts lo Petition No.292 I of 2O24

QRDE , eer n)e Lla,t'bh rbe CbieJJztnce Atok Arattbe)
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Mr. K.Dinesh Reddy, learned counsel represenrs

Varalakshmi Tadepalli, learned counsel for the

respondent.

2. \X4th the consenr of leamed counsel for the parries,

the petition is heard finally.

3. In this perition under Article 227 of Constitution of

India, the petirioner has assailed the validty of the order

dated 12.04.2024, passed bythe SpecialJudge for Trial and

Disposal of Commercial Disputes, Ranga Reddy Dismct

at L.B.Nagar (for short .the 
Commercial Coun), in
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I.ANo.51 o{ zOZt in CO.S.No.t8 of 20t9, bywhich the

application filed by the respondenr under Order XVA

r/w Section 151 of the Code of Gvil Procedure, 1908, has

been allowed and the petitioner has been directed to

deposit the admimed lease rents, parlsng harges

maintenance charges, udliry charges and liquidated

damages, which have been quantified at Rs.2,16,22,133/-.

It has further been directed that in case rhe petitioner fails

to pay the aforesaid amounr, his defence in rhe rnain

proceedings shall be struck off.

4 Facts giving rise to filing of this petition briefly

stated are that the respondent is a society formed by the

owners of the commercial space in F2 and F7 buildings

of Fltech Gty-2Project. The respondent had filed a suit

for eviction and recoveryof arrears of rent. In the plaint,

the respondeff- sociefy pleaded that the petitioner is in
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arrears of lease rents, parking charges, maintenance

charges, utiliw charges and liquidared damages. The

respondent- sociery claimed a sum of Rs.2,16,22,133/ _.In

the suit, the respondent filed I.ANo.51 of 2)2l,bywhich

a direcrion was sought ro the peririoner to deposit the

admitted lease rents, parking charges, maintenance

charges, utiliw charges and liquidated damages of

Rs.2,16,22,133/-. A further direction was sought thar in

case the petirioner fails to deposit rhe aforesaid admimed

amounr, his defence be struck off in the main proceedings.

The Crmmercial Court, byan order dated l2.O4.2O24,has

allowed the application. Flence, this civil revision petition.

5. Learned coursel for the peritioner submiued that the

petitioner has disputed the amount claimed by the

respondent and the Clmmercial Court ought nor ro have

passed the order direcing the petitioner to paythe amount

*--



4

of Rs.2,16,22,133/-,which was claimed bythe respondent

(plaintiff in the suit). It is further submined that the

petitioner admits the liabilhy to the extent of Rs.ZS lakhs

only and the impugned order suffers from error aPParent

on the face of the record as well as non-application of

mhd.

6. On the other hand, leamed counsel for the

respondent submimed that the petitioner be directed to

deposit atleast an amount of Rs.75 lakhs.

7. \fle have considered the rival submissions made on

both sides and have perused the record.

8. The respondent has claimed a sum of

Rs.2,16,22,,133/- n the suit. The aforesaid amount has

not been admfuted on behalf of the petitioner. Therefore,

the trial court grossly erred in proceeding on the

'.,
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presumption that the amount of Rs.2,16,22,133/- 's 
an

admitted amount. In any case, no direction could have

been issued withour holding an enquiry. Thus, it is evident

that the impugned order reflects non-application of mind

and suffen from error apparent on the face of the record.

The impugned order darcd 12.04.2024, passed by the

Commercial C-oun in I.ANo.51 of ZlZt in CO.S.No.18

of 2019, is therefore, set aside.

9. The petitioner has admined that a sum of Rs.Z5

lakhs 15 due on account of arrears of rent. Needless to

state that the petitioner shall deposit the aforesaid amounr

of Rs.ZS lakhs before the Commercial Court within a

period of four weeks from today.

10. The Crmmercial Court is directed to decide

I.ANo.51 of Z1Zt afresh bya speaking order.
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ll. Accordingly, the Gvil Revision Petition is disposed

of. No costs.

As a sequel, miscellaneous petitions, pending if any,

stand closed.
Sd/- T. JAYASREE

ASSISTANT REGIS AR
//TRUE COPYII

SECTION FFICER

1. The Special Judge for Trial and Disposal of Commercial Disputes Ranga
Reddy District at LB Nagar

2. One CC to Mr G Kalyan Chakravarthy, Advocate [OPUC]

3, One CC to Mr Varalakshmi Tadepalli, Advocate [OPUC]

4. Two CD Copies
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HIGH COURT

DATED:2311012024

ORDER

CRP.No.2921 of 2024

DISPOSING OF THE CRP
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